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Qre .3
Mobilisation of Forces {by Former
Prime Minister

o
;o

3964, SHRI JYOTIRMOY BOSU:
Will, the Minister of DEFENCE be
pleased to state:

(a) whether Chiefs of Staff were
ordered by Mrs. Indira Gandhi, ex-
Prime Minister to deploy their forc-
es in certain constituencies during
Lok Sabha Genera] Elections held in
March, 1977 on the ground that pub-
lic order required the presence of
armed forces;

(b) if so, names of such consti-
tuencies;

(c) whether the relevance of such
deployment wag ever questioned by
the Army Chief or/and others; and

(d) if so, reasons therefor?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). No such order was issued by the
former Prime Minister to the Chiefs of
Staff. After a review of the law and
order situation by the concerned
authorities in February 1977 and on the
Home Ministry’s request, troops were
positioned at Gorakhpur in U.P. and
Darbhanga and Bhagalpur in Bihar,
to supplement the civil forces in these
areas, purely as a precautionary mea-
sure. These troops were not called
out on any task in aid of civil autho-
rities.

(c) and (d). Do not arise.

‘Employees in S.R. Mills, Akola

3865. DR. BAPU KALDATY: Wil
‘the Minister of INDUSTRY be pleas-
ed to state:

(a) whether S.R. Mills, Akola
(Vidharbha) hag on its roll a num-
ber of persons who are almost in-
valigd and above 60 years of age; and

(b) if so, the reasong of their con-
tinuing in the employment?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY (KU-
MARI ABHA MAITI): (a) There are
60 employees in the Sawatram Ram-
prasad Mill, Akola, who are above the
age of 60 years. Besides, there are 5
workmen, who are actually not invali-
dated but orthopaedically handi-
capped, and are below the age of 60
years.

(b) The mill had gone into liquiaa-
tion and winding up order was passed
on 13th June, 1967. This mill was
taken over by Government of Maha-
rashtra under leave and licence basis
from the official Liquidator with effect
from 15th August, 1968. This unit was
subsequently taken over by the Cen-
tral Government under Sick Textile
Undertakings (Taking Over of Man-
agement) Act, 1972 pending national-
isation. Legally therefore, the servi-
ces rendered by the employees prior
to 15th August, 1968 are not reckon-
ed for payment of gratuity. The NTC
has approached the Government that
even when these workers are legally
not entitled for the counting of ser-
vice prior to 1968, this demand of the
workers needs to be considered sym-
pathetically. This matter is under
consideration of the Government. Till
this matter in finalised. the manage-
ment of the NTC feels that the servi-
ces of these workers may continue un-
less they choose to voluntarily leave.
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Distribution of Ferguson Tractors

3967. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of INDUSTRY
be pleased to state:

(a) whether there are restrictions
on the distribution of Ferguson tractorg
manufactured by Tafe, Madras; and

(b) if so, the reasons therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) and (b). In the
interest of equitable distribution and-
availability of preferred models of
tractors, the following makes are co-
vered by the Tractors (Distribution





